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CENTRAL ADMINISTRATIVE TRIBUNAL 

CHANDIGARH BENCH 

 
O.A.N0.060/001184/2019       
Decided on: 14.08.2020 

 
 HON’BLE MR. SANJEEV KAUSHIK, MEMBER (J) 
HON’BLE MS. AJANTA DAYALAN, MEMBER (A) 

 

Jagadish Rajbangshi, aged 51 years,  S/o Sh. Dina 

Nath Deka, working as Principal in KVS (Group-A), 

posted in K.V.No. 1, Faridabad r/o H.No. 775, Sector 

37, Faridabad (Haryana)-121003 (presently working as 

Principal at Kendariya Vidyalaya No.2, Air Force Station 

Halwara, Ludhiana (Punjab)-141106.     

      ...     Applicant  

(BY ADVOCATE : MR. AKASH VASHISTH) 

   Versus 

1. Kendariya Vidyalaya Sangathan, through the 

Commissioner, 18, Institutional Area, Shaheed Jeet 

Singh Marg, New Delhi-110016.  

2. The Assistant Commissioner (Estt.I), Kendariya 

Vidyalaya Sangathan, 18, institutional Area, Shaheed 

Jeet Singh Marg, New Delhi-110016.  

3. Smt. Manju Yadav, Principal, (Group-A), K.V.No.1, 

Faridabad (Haryana)-121001.  

      ....   Respondents  

 

(BY ADVOCATE : MR. R.K.SHARMA) 
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     O R D E R (ORAL) 

     HON’BLE MR. SANJEEV KAUSHIK, MEMBER (J) 

 

          The present Original Application (O.A) is directed 

against the order dated 19.9.2019 (Annexure A-8),  

whereby the applicant, working as Principal,  has been 

transferred from Kendriya Vidyalaya, Faridabad to 

Kendriya Vidyalaya No.2, Halwara (Punjab).  

 2.  After completion of pleadings, the matter came 

up for hearing today.  

 3.  At the very outset, Mr. R.K. Sharma, learned 

counsel for the respondents  made a statement at the 

bar that  this O.A. can be disposed of in terms of the 

observation made in letter dated 17.2.2020 (Annexure 

A-12). He states  that the case of the applicant along 

with others will be considered against one available 

post during the next academic session.  The learned 

counsel for the applicant has no objection to the  

disposal of O.A. in the requested manner.  

 4. In view of the aforesaid factual scenario, the 

O.A. stands disposed of accordingly, with a fervent 

hope that the respondents shall honour the statement 
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made at the bar, as stands recorded above, based on 

letter dated 17.2.2020 (Annexure A-12).  

 5.  No costs.   

        (SANJEEV KAUSHIK) 
                         MEMBER (J) 

 

 

   (AJANTA DAYALAN) 
   MEMBER (A) 

Place:  Chandigarh  

Dated: 14.08.2020   
 
HC* 


